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Order dated 25.8,2004
Hearéd the counsel of both the sides
and perused the records placed ﬁefare me.,
The appli€ant, in this 0.A. has
approached the Tribunal with prayer for
direction to be issued to kaéponﬁent Ne.2 to
in his former post .
reengage him/as casual labourer and to allow
him the pay of 1/30th of scale of Group-D
as was allowed to him with effect from
1.10,1996, treating the peried of break:
as duty with all other financial and service
benefits.
The plea of the applicant is that
" he had worked continuously for eight years i=m

from 1.4.1992 to 1.5.2000 and from 1.5.2002

to 1.12.2002, but he was not granted temporary |

status ner was he given any benefit of scale

of pay of regular Group-l employee. She |
_The Respon@entg,hwhiléa&enyingutﬁe

claim of the applicant, have admitted that

the applicant was engaged during the period

from July,1992 (net from April,1992, as

stated by him) to 1.5.2000 and again from

May, 2002 to November,2000 intermittantly eniy.
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Theref@re;' they have apmseé the claim of
the applicant as imaginary by stating that the
O.A. being devoid of merit is lisble to be
éismissed; This averment mafe in the counter
has not been controverted by the applicant ig
in his regeinder ner has we placeéd pefore the
Tribunal any evidence of his working continu-
ously from July,1992 to 1.5.2000, |

Dﬁxing the oral inquiry, the learned
counsel for the applicant strenu@usly argued
that although he has net given any preef of
hie actual days' of working, if an opportunity
is given, he wouléd be able to place the facts
to prove his case. Although such an oppertunity
is not available at this stage of the considera
tion of the 0.A., howéEvet, having regard to
the leng period of association of the applicant
with the Respondents-organisation, I agree to
‘give him an epp@rtuniﬁy to make out a better
case in support of his claim. mcerﬁingly, Y
I hereby direct the applicant to submit a :
représantation t® Res. No.2 givingaut full
details of bhe dates of his engagement right
from April/July,1992 to 1,5.2000. The applicant
however, should keep in mind that as per rules,
the claim of temporary status/regularisati@ﬁ
woulé arise only had he been engaged continue
euslyf?ﬁree{years and every year for %;% days.
If such a‘representatimn. as @ireqteé ;;ovg'

is filed by the applicant within a period of

6@ days from the date of receipt of this order,
then the Res. No,.,2 should pass a reasoned orde

thereon within a period of 90 days from the
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date of receipt of such representation.

With the above observation and direction,

this D.A. is disposed of. No costs.
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